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As there 1s considerable unspent balance
in the 1V Plan allocation for the development
of the coir industry 1in Kerala, additional
assistance at this stage 1s not possible In
case development schemes for the coir industry
require an expenditure 1n excess of the Rs. 3
crores allocated for coir for the entire Plan
period, the State Government 15 at hiberty
to make adjustments within the overall outlay
of Rs.10.43 crotes for Village and Small
Industries

Handloom Industry.—Financial assistance
to the State Governments for implementation
of Plan Schemes 1s now being granted by way
of block loans and block grants The Kerala
Government have accordingly to find  the
additional resources required for the develop-
ment of handloom industry out of the outlay
for the Annual Plans of the State and i nece-
ssary, by suitable adjustments of the various
plan schemes The Cential Government 1s
not giving any finanaal assistance for the
setting up of or running of Handloom Finance
Corporations 1n States The question of
modification of the Reserve Bank of India’s
Scheme of Handloom Finance. so as to enabie
Handloom Cooperatives to obttain Working
Capital finance through the State Bank etc
1s under consideration

LocAaTION OF SMALL CaAR PRuJECT

310 SHRI N G GORAY Will the
Minster of INDUSTRIAL DEVELOPMENT/

strenfirs fawra WY be pleased to «tate

(a) whether Government have taken a final
decision with regard to the location of a small
car project in Public Sector, and

(b) 1If so, the detatls thereof

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-

MENT/atenfs fawta @snaa § wen w5t
(SHRI GHANSHYAM OZA) (a) No, Sir

(b) Does not arise.

RAW MATERIAL REQUIREMENT

31 SHRI N G GORAY Wil the
MINISTER OF INDUSTRIAL DEVELOP-

MENT/sitenfis  fawm #50  be pleased
to state

(a) whether Government's attention has
been drawn to the recent statement of the
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Tamul Nadu Mimster of Industries to the
effect that the entire raw matenial 1equire-
ments of the states should be assessed by the
Centre and the slocks should be handed over
to the State Governments, and

E3)
(b) tf so the reaction of Government 1n the
mattet °?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-

MENT/si¥eifire fawta aater & guwsy
(PROF SIDDHESHWAR PRASAD) (a)
and (b) The Government of Tamil Nadu have
not so far approached the Central Govern-
ment in this regaid

DETENTIONS IN WEST BENGAL JAILS

312 SHRI DWLENDRALAL SEN-
GUPTA Will the Minister of HOME

AFFAIRS/TE WA be pleased to state

(a) the number of persons who are detained
m different jails i1n West Bengal at present,

(b) the number of persons who are involved
in different casec for alleged extiemist acti-
vities 1n West Bengal on specific charges,
and

(c) the number of persons, including police
personnel,who wete killed in West Bengal
tn the last two years either in inter-party
clashes or in the hands of the alleged extre-
mists ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFA[RS/HE HAT-

@ A I ( SHRI F H MOHSIN )

(a) According to tnformation received
from the State Government, since March 17,
1971, 2212 persons have been detamned under
the West Bengal (Prevention of Violent Acti-
vities) Act, 1970 while another 600 have been
detained under the Maintenance of Interna’
Secuuity Act, 1971  The number ot persons
1o detention as on 18th November, 1971 1s
being asceitained

(b) and (c) Acording to the available
information, during the period from April,
1970 to October, 1971, 12,902 Naxalites/ex-
tremists were arrested 1n the State on specific
charges The number of persons who were
victtms of political murders, ncluding persons
killed n inter-party clashes and Naxahte
attacks on police personnel and ordinary
people, during the same period, was 1,402,



